IR NOLGHOY

ufe 279/3379 AW 1P

PS Punjab Hagh
05.00. 2020

Statement of Sh, Raghay Babal s/ She Vinod Babal v/
Punjabi Bagh, Delni,

H, No.6/25, Foamit
On SA

I am the complainant gy
case. I have settled the present matter with the
have been compensated by the aceuseq. Today 4
e 4 sum of Rs.2,500/- as compensation in (erm
MACT Court, Now I have left with no

well as one of (he jured in the present

accused in mediation and |
8O, accused has handed over
8 oF mediation settlement in
grievance with the accused, | may be

question. I am making this statemeni
sed of as seltled,

(Manu an)
MM-01(West) FHC: Delhj
05.09.2020



FIR No GROV T
u/s 279/337/138 1PC

PS Punjabi Bagh
05.09.2020

Statement of Ms, Chetnayva d/o

Sh. Vinod Babal r/o H. No.6/25, East
Punjabi Bagh, Delhi.
On SA
I am one of the injured in the present case.
present

the acc
compe

I have settled the
matter with the accused in mediation and | have been compensated by
used. Today also, accused has handed over me a sum of Rs.2.500/- as
nsation in terms of mediation settlement in MACT Court. Now | have
left with no grievance with the accused. I may be permitte

d to compound the
offence in question. T am making this statement voluntarily. The present case
may be disposed of as settled.

(Mam dwan)
MM-01(WestATHC:Delhi
05.09.2020




FIR No.6ROV1T
w's 279/337/33R I

PS Punjabi Bagh
05.09.2020
Statement of accused Akash Arora s/o Sh. Harvinder Kumar
On SA

I am the

dccused in the present case. [ have settled

matter with the complainant / injured

IPC,

the presemt
for the offences under section 337/31%

As to offence ufs 279 IPC, 1 plead guilty fog the same. A lenient
view may kindly be taken.

RO & AC




